NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH

(IB)-SS(ND)/ 17
CORAM:

PRESENT: MS. DEEPA KRISHAN MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW DELHI
BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON 24.07.2018

NAME OF THE COMPANY: M/s. Helpline Hospitality Pvt.Ltd.
SECTION OF THE COMPANIES ACT: 9 of IBC, 2016
~S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present for the Petitioner: Mr. Sameer Rastogi, Advocate for Liquidation
Mr. Sarvesh Kashyap, Liquidator

Ms. Athira G.Nair, Advocate for the Operational
Creditor

Present for the Respondent: Mr. Vishnu Sankar, Advocate for the Corporate
Debtor

ORDER

The Insolvency Liquidator has filed his third report in terms of
the progress made so far. The RP submits that he has rejected the claim
of the only Operational Creditor and therefore no COC was constituted.
The basis of rejecting the claim of OC was that he was not satisfied in
respect of the bills as the invoices were not proper. They did not have the

sales tax number and other required information to verify that these

(Sapna) \/



invoices were genuine. Let the order be handed over to the Operational

Creditor to pursue their remedies thereunder.

The Insolvency Liquidator has received claims from the Govt.
departments. He is directed to take over whatever assets are available with
the Corporate Debtor. The Corporate Debtor appearing in court submits
that despite intimation, Insolvency Liquidator has not approached him. It
is therefore directed that the Insolvency Liquidator shall be present at their
registered office at Wazir Nagar, South Extention, Kotla Mubarakpur at

2:00 p.m. All assets as per the list shall be handed over to the Insolvency

Liquidator.

To come up for the compliance on 2nd August, 2018.

Y S~

(Deepd Krishan) (Ina Malhotra)
Member (T) Member (J)
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